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23,11,1995,
Hon, Mr, T. L. Verma, Menber-J,
Hobh, Mp, D.5.Bawa ] Me -A

Sri AV .Srlvastava for the applicant,

Sri 3anjai Kumar for the respondents.

' _In vinv lcﬂf the decision of Hon'ble Supreme
Court in Krishn? fr§sa? Gurta vs. Comptroller
Frinmting & Statlonary reporteqd in 1995(7) 14
Judaments ']'0:‘.8‘_.* pace 522, this Tribunal has no
jurisdict ion to entertain applications anainst tl'w_
order passed by the Fayment of VWages Authority under
Section 15 of the Fayment of “ages Act, This
application i therefore, dismissed for want of
jurisdiction, Havevar, it will be open to the
applicant to file an apreal under Section 17 of the
Paymernt of Wages Act bafore the appropriate forum '
within a month from the date of service of this
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order, The cparation of the order dated 28,7.95)

which has been staysd by order dated 6.11.1 995
will remain djérﬂiﬁ till the date of filing .
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of appeal hefore the appropriate forum.

(RS}
3 Member Membe A




